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ORDE 

Present : Hon'bl. Or.B.C.Sarma, Administrative bth.r. 

Hon'ble Plr.D.Pu;keyastha, Judicial Pthsr. 

This P.A. has been filed with a prayer that the amident 

petition filed in connection with D.A.361 of 1996 be amended 

an the lines indicated there-In. 

We have heard the subiniesiena sf the t14.cajnsei. for 

beth the parties and also petued the petition.. 

In view of the submissióre 	the M.A. is allswad 

with a direction en the instantapplicant to file a 

conpvehensive supplanentary applications Lnc.rporating the 

amendments as mentioned n the petitisn. The said comprehensive 

supplementary applicati.on sh'll be f iled by the applicant 

within a period of 15' days from today and,  the rsafter)  the 

respondents in the O.A.ehall rile reply within one nsnth 

from the data of filiig of the said application,, beth to 

the .riginal application as well as the supplementary aplica.' 

tion. Accsrdingly we Ordsr that Q.A.361 at 1996 be fi*ed 

hearing an 27.3.1997 instead of 17.2.1997. lRs fixed 

earlier. 	 /____) 

& 	(Dkt 
(O.prkaya the) 	 U.C.Sarma) 
3jdfcial t1rbsr 	 AdmLnjatratj. 


